CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT PUBLISHED ON TUESDAY, NOVEMBER 03, 2015
WITH RESPECT TO OPEN OFFER TO SHAREHOLDERS OF

RATTANINDIA INFRASTRUCTURE LIMITED

Registered Office: 5th Floor, Tower-B, Worldmark-1, Aerocity, New Delhi — 110 037 Tel: +91- 011-66612666, Fax: +91- 011-66612777

Open offer to acquire up to 35,93,90,094 (Thirty-Five Crores Ninety-Three Lacs Ninety Thousand and Ninety-Four) fully paid up Equity Shares of face value of INR 2
(Rupees Two only) each of the Rattanindia Infrastructure Limited (“Target Company”) (“Offer Shares”) from Public Shareholders, by Laurel Energetics Private Limited
and Arbutus Consultancy LLP (“Acquirers”), representing 26% of its Voting Share Capital at a price of INR 3.20 (Rupees Three and Paise Twenty only) per Offer Share
payable in cash (the “Offer Price”), pursuant to the Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 2011, as
amended (the “SEBI (SAST) Regulations”), and read with the Order dated May 2, 2017 passed by the Hon’ble Supreme Court of India in Civil Appeal No. 5675/2017
and 5694/2017 (the “SC Interim Order”), which is subject to the outcome of the said appeals.

This corrigendum announcement (“Corrigendum”) is being issued by Motilal Oswal Investment Advisors Limited for and on behalf of the Acquirers in accordance with
the SEBI (SAST) Regulations, SEBI observation letter no. CFD/DCR2/0W/P/2016/13131/1 dated May 5, 2016 (“SEBI Observation Letter”) on the Draft Letter of Offer
filed with SEBI on November 10, 2015; the Securities Appellate Tribunal (Mumbai)’s order dated April 05, 2017 passed in Appeal No(s). 123/2016 and 124/2016 against
the SEBI Observation Letter (the “SAT Order”), the SC Interim Order passed against the SAT Order, and the letter of offer dated June 16, 2017 (the “Letter of Offer” or
“LoF”), inter alia, amend and supplement the Detailed Public Statement published on Tuesday, November 03, 2015 (“DPS”).

THE SHAREHOLDERS OF THE TARGET COMPANY ARE REQUESTED TO KINDLY NOTE THE FOLLOWING INFORMATION RELATED TO THE OFFER:

1. Revised Schedule of Activities pursuant to the aforementioned SEBI Observation Letter and the SC Interim Order

Activity Day and Date as per Original Schedule | Day and Date as per Revised Schedule
Date of Public Announcement Wednesday, October 28, 2015 Wednesday, October 28, 2015
Date of publication of Detailed Public Statement in the newspapers Tuesday, November 03, 2015 Tuesday, November 03, 2015
Date of filing the Draft Letter of Offer with SEBI Tuesday, November 10, 2015 Tuesday, November 10, 2015
Last date for a competing offer* Friday, November 27, 2015 Friday, November 27, 2015
Date for receipt of comments from SEBI on the Draft Letter of Offer Friday, December 04, 2015 Friday, May 05, 2016
Date of receipt of Supreme Court Order NA Tuesday, May 02, 2017
Date of receipt of comments from SEBI on the Letter of Offer pursuant to the NA Wednesday, June 14, 2017
Supreme Court Order

Identified Date* Tuesday, December 08, 2015 Friday, June 16, 2017
Last date by which Letter of Offer will be dispatched to the Public Shareholders Tuesday, December 15, 2015 Friday, June 23, 2017

of the Target Company

Last date for upward revision to Offer Price/Offer Size Wednesday, December 16, 2015 Wednesday, June 28, 2017
Date by which the committee of the independent directors of the Target Friday, December 18, 2015 Thursday, June 29, 2017
Company shall give its recommendation to the shareholders of the Target

Company for the Offer

Issue opening Public Announcement date Monday, December 21, 2015 Friday, June 30, 2017
Date of commencement of the Tendering Period (Offer opening date) Tuesday, December 22, 2015 Monday, July 03, 2017
Date of closure of the Tendering Period (Offer closing date) Wednesday, January 06, 2016 Friday, July 14, 2017
Last date of communicating the rejection/acceptance and completion of Wednesday, January 20, 2016 Friday, July 28, 2017
payment of consideration or refund of Equity Shares to the Public Shareholders

of the Target Company

Last date for publication of post-Offer public announcement in the newspapers Thursday, January 28, 2016 Friday, August 04, 2017

in which the DPS had been published

# There has been no competing offer as of the date of the LoF.

* The Identified Date is only for the purpose of determining the Public Shareholders as on such date to whom the Letter of Offer would be posted. It is clarified that all

the Public Shareholders (registered or unregistered) of the Target Company are eligible to participate in the Offer at any time prior to the expiry of the Tendering Period.

2. Update on the details of Acquirers and PACs

2.1, As mentioned in para 1 and sub-paras thereof, of the DPS, the financial information of Laurel Energetics Private Limited; Arbutus Consultancy LLP; Yantra
Energetics Private Limited; Spire Constructions Private Limited and Nettle Constructions Private Limited as set out in the DPS has been updated and the
information is now given for Fiscal 2014, 2015, 2016 and nine months ended December 31, 2016. The net-worth of Mr. Rajiv Rattan has been updated and is
now disclosed as on March 31, 2017.

2.2.  From the date of the Public Announcement to the date of the LoF, Arbutus Consultancy LLP has purchased 23,36,05,412 (twenty-three crore thirty six lac five
thousand four hundred and twelve) Equity Shares of the Target Company constituting 16.90% of the Voting Share Capital of the Target Company. The details of
the shares acquired have been updated in the LoF.

3. Update on the details of the Target Company

3.1, The Registered Office of the Target Company has been changed to 5th Floor, Tower-B, Worldmark-1, Aerocity, New Delhi — 110 037.

3.2, As mentioned in para 3.4 of the DPS, the warrants allotted to Yantra Energetics Private Limited vide the board resolution dated December 3, 2015 have lapsed on
June 2, 2017 and are not convertible into Equity Shares of the Target Company anymore. Accordingly, they are not being included in the Voting Share Capital for
the purpose of calculation of the Offer Size.

3.3.  The key financial information of the Target Company, as obtained from its audited financial statements as at and for the 12-months period ended March 31, 2014,
March 31, 2015 and March 31, 2016 and the interim unaudited financial information, which has been subject to limited review by the Target Company’s auditors,
as at and for the nine-month period ended December 31, 2016 have been updated from the financials appearing in para 3.6 of the DPS.

4. Update to the details of the Offer and the Offer Price
Para 4.2 of the DPS will now read as under, and Para 4 of the DPS shall be read and understood accordingly:

4.2.1 The Offer Price of INR 3.20 (Rupees Three and Paise Twenty only) per Equity Share is presently part of the subject matter of the SC Appeals. However, the Hon’ble
Supreme Court of India has, in terms of the SC Interim Order, permitted the Acquirers to proceed with the Open Offer at the same Offer Price (i.e., INR 3.20
(Rupees Three and Paise Twenty only) per Equity Share). In the interest of full material disclosure to all stakeholders, the summary of the material facts leading
to and the current status of the SC Appeals, has been mentioned in the Letter of Offer.

4.2.2 While the SC Appeals are presently sub-judice, and the Acquirers and the PACs make no assurances or comments with respect to the outcome or the impact
thereof, the Open Offer is being undertaken at the original Offer Price of INR 3.20 (Rupees Three and Paise Twenty only) in accordance and compliance with the
directions of the Hon’ble Supreme Court of India in the SC Interim Order. The Acquirers have secured the Balance Amount (i.e. INR 111,41,09,291) by way of
submission of a Bank Guarantee with the Ld. Registrar, Hon’ble Supreme Court of India, in the manner and within the timelines specified by the Hon’ble Supreme
Court of India in the SC Interim Order.

5 Update to the Shareholding and Acquisition Details

5.1 The shareholding pattern has been updated to reflect the acquisition of 23,36,05,412 (twenty-three crore thirty six lac five thousand four hundred and twelve)
Equity Shares of the Target Company constituting 16.90% of the Voting Share Capital of the Target Company, by Arbutus Consultancy LLP from the date of the
Public Announcement till the date of the Letter of Offer.

Capitalized terms used, but not defined, in this Corrigendum shall have the same meaning as assigned to such terms in the DPS and the Letter of Offer.

The Acquirer assumes and accepts full responsibility for the information contained in this Corrigendum and also accepts responsibility for the obligations of the Acquirers

as set out in the SEBI (SAST) Regulations.

A copy of this Corrigendum is expected to be available on the SEBI website http://www.sebi.gov.in.

For further details, please refer to the Letter of Offer issued by the Acquirer.

Issued by the Manager to the Offer and on behalf of the Acquirer Registrar to the Offer
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